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THE CENTRAL AOMINISTRATIVE TRIBUNAL, ALLAHABAD BENCH (/\
ALLAHABAD \ D

Original Application No, 69 of 1988

'P’n.hmri L.l @ e e Appl.i.cnl't
Versus

. Union of Indis and others .., Respandents

ra

ON* R M AJDIN, MEMBER-JD

This is an application under Section 19 of
tha Administrative Tribunal Act 1985 sesking the relief for
correction of date of birth of the spplicant in the service

record,

The applicant came in India from Pakistan in
the ysar 1947 efter partition, Ths applicant was appointed
as Khglasi in the year 1951 in thes Enginesring Department in
North East Railway, Gorakhpur., The applicant had no documentary
proof regardipg his date of birth, The spplicant, at the tims
when he entered in ths service, declared his date of birth as
12-01-1930, It is stated that the Head Offics in 1955 demanded
the proof of the exact date of birth as well as sducstional
qualification of the gpplicant. 0On furnishing the particulars
where the applicant was educsted, the Executive Engineer (B),
Gorakhpur wrote a letter to the Head Master, Urdu Islamia Middle
School, Darband, Hazara .(tnat Pakistan), who in reply, informad

that the applicant was educated upto 4th class in ths school
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and his date of birth wes 01-01-1931 (Annexure I11). So onm

thie ground the applicent had sought the relief f’nt.nnrrlct.tnn

of his age in the service record,

The respondents filed r:nuntnj reply and resisted
the claim of the applicent interalia on the ground that the
date of birth of the epplicart in the service record, wes
recorded on the basis of the declarstion made by applicant

himself.

I heve heard the learned :numei for the parties

and perused the record carefully, The applicant based his

claim for correction of his date of birth in service record
mainly on the ground that his date of hirth was recorded in
the school where he studisd,ss 31-01-1931 and to this effect
he has filed Annexure-III, a letter addressed to the Executive
Engineer, N.E.Railuay,.ﬁnrd(hpur by the Head Master, Govt,
Middle Schocl, Darbend (Hazaras) (West pakisten). This is

neither a school leaving certificate nor any authentic evidence

. about the date of birth of the applicant. It has been

contended on bshalf of the respondents that on the request
of the aspplicant a letter was written to the Hesd Master
asking furnwrita about the educational qualification of
the gpplicant, But in the aforesaid letter the data of

birth has also been mentioned which is contrary to ths

declaration mads by the applicant when he entered in the

servics,



I hereby declare that my date ar birth is
12-1-1930, which is correct,

Sd/~ Pishauri Lal &
E % o Amar Singh, *

This written declaration was signed by the applicant

himself and it was Countersigned by the then Bridge
;Mpmtnr, Piliphit under whom he was appointad., This

declaration was given to Exscutive Engdneer (Bridges)
Gorakhpur which was accepted by the Railway Admindstration,

The gpplicant is a literats person and he, in his own

handuriting, has given written declaration (Annexure-~1),

The applicant iuham;mntiy on seyeral occasions
hed given his date of birth as 12-01-1930, such as whils
filling up the fomm for w;thdrna.l of Provident Fund Aﬁé
m—; and final settlemant pupai:-s etc. he gave oyt
hie date of birth as 12-01-193Q (Annexure-III),.The seniority
list®were rﬁt:l.fiud tims to time in which the date of birth
of the applicant was written as 12-01-1930 (Annexure-1Iv),
but ths applicant never Challenged the same. The applicant
was sent for néd.inal exanination in the years 1951, 1958,
1962, 13965, 1971, 1977 and 1378 and the photo copies of

memos for the years 1965, 1971 and 1977 ars filed by the

respondents as Annexurs-V, All the times the date of birth




the year 1956, why he did not Care to submit the repressn-

tation well before time for Correction of the date of bd rth,

Tha learned counssal for the applicant has
cited (i) 1988(5) siLa Pags 127 union of India versus
T.Govindan and another, (i1) 1988(4) SLA (Orissa Admn.
l‘rihunal)_ Page 384 Nityananda Patnaik inraut Stata of
ﬁr.tua and another, | (iii) 1987(3)(CAT) ALL INDIA SERVICES
LAY JOURNAL page 179 Sikenderbeg S, ﬁirza u-r#ut Undon of
India and others, The cases referred to above are not

applicabls to the facts of thes present cassa,

Thus in thess circumstances and the discussiona
meds sbove , I find no merit in the applicstion which 1is

hareby dismissed with no ordar as to cost,

ALLAHABAD:Dated,April 5 /A ,1993,
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